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‘We are not satisfied that thére is non-compl iance
with the Jjudgment of the Tribunal having regard to the
order now made on 20.8.1993 by the respondents, a copy of’
which has been produced before us.  The direction of the
TribunaY is to accord by way of rétiona1isation q scale
of pay higher than that of Rs.425-700 to éhe hold;rs of
the post of Professional Assistants. The scale of pay of
Rs.425—7§ﬁ has been equated on the revision of pay scales
with that of Rs.1408-2308. By the order now placed
before us dated 20.8.1993, what has been accorded to the
petitioner is the pay scale of Rs.1400-2600 with
increments  higher than which were available in‘the scale
of Rs.1480-2388. In our opinion, the scale of pay. now
given to the petitioners by way of 'f;tionalisation' is
higher than the pay scale 'equiyg}eh£ -ﬁe Rs.425-700.

There is, therefore, due compliance with the direction of




-

% '

the Trﬁb&naT. The contentioﬁ of the learned counsel for
the petitioners, however, is that this is not just e
proper rationalisation and that - the pay scaTe_ now
accorded to thé ﬁetﬁtiongrs is not at all higher than the
earlier scale. We express no opinion in regard to the
merits of the cése. We are only Tiﬁiting our 'attention
to action under the Contempt of Courts Act. If the‘
petitioners = have any coﬁpTainﬁ in regard ,.to', the
correctness of the rationalisation, we would 1ike to make

it clear that nothing we have said here shall come in -

their way agitating their rights. in  appropriate

proceedings.
;s With Athese' observations, these proceedings are’ :
dropped.
( 5."R. MBigefy . ’ ( V. S. Malimath )
Member (A) e Chairman
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